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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH AT HYDERABAD. 

*** 

O.A. 700/91 

G.S. Srinivasulu 

Vs 

union of India, Rep, by its 
Secretary, Ministry of 
Communications. 
New Delhi - 1. 

seniofsuperintenclent of 
Post Offices, Chittor Dn 
Chittor - 517 001. 

34 Sub Divisional Inspector 
(postal) Chittor South 
Sub Divisiont, 
Chittocr - 517 001,  

Dt. of Decision 	7.4.1994. 

Applicant 

Respondents, 

COUNSEL FOR THE APPLICANT Mr. T. Jayant 

COUNSEL FOR THE RESPONDENTS Mr. N.R. Devaraj, Sr. CGSC. 

CORAM: 

THE HON'BLE SHRI A.R. GORTHI 	:: 	MEMBER (ADMN.) 

THE HON'BLE SHRI T.CHANDRASEICHARA.REDDy :: MEMBER (JUDL,) 
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OA 700/91. 
Dt. of Order:7-494•  

(Order of the Oivn. Bench passed by 
I-lon'ble Shri A..B.Gorthj, Member (A) ). 

* * * 

The grievance of the applicant is against 

the decision of the ubivisjonalnspector (Pasts), 

Chitoor, South Sub Division dt.246-91 satIng aside 

t-he selection to the post of ED Packer, Chitoor Market, 

Town Sub Office, and to initiate fresh selection for 

filing up the said post. 

During 1989-90 the applicant worked as a 

substitute ED Packer whenever the regular incumbent 

Sri R.Venu Gopal was away. When Sri R.Uenugopaj was 

Permanently appointed as a Postman, the applicant 

was appointed to work as E.D.Packer on provisional 

basis pending regular selection. 

The vacancy was notified to the employment 

exchange which in turn sponsored names of te four 

candidates7 inc].uding the applicant. The applicant's 

contention is that after duá selection he was found 

suitable for being.appointed as E.D.Packer and con— 

'sëquentiy he was allowed to continue in that post. 

Hehowever surprised to receive communication 

dt.1-7-91 stating that the selection of E.D.Packer was 

set aside on review and that a fresh selection was 
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fl the time of admission)  interim direction was given 

to the respondents to continue the applicant in the 

post of E.D.Packthr till the disposal of the D.A. 

a. 
4, 	The Respondents have not filed/counter. Shri 

N.R.Devraj, learned standing counsel however clarified 

that in the process of selection for filing up the post 

of E.D.Packer7 the applicant was found suitable by the 

Respondent No.3 but no final/regular appointment order 

was issued in favour of the applicant. In the mean—

time the next superior authority (Respondent No.2) found 

that the selection was not properly done because the 

applicant's servicer during his previous spells of 

engagement was not found to be satisfactory. It was 

therefore decided to cancel the selection made and to 

make a fresh selection again. Except for stating that 

the service rendered by the applicant as a substitute 

was not found satisfactory, nothing has been shown to 

usto:substantiate the said allegation. A regularly 

and properly made selection should 'not be allowed to 

/11 set aside on such unaub3i3to-nc-e allCgation -made,that 

(ç too )withoutknowlede of bte the individual, 

t n these circurnstances1we do not wish to give any cre— 

that 
dence to the respondentd contention/as a substitute 

the applicant's service was not found to be satisfac—

tory. 
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5. 	In view of what is stated 	ovewe find that 

the application deserves to be allowed and it is accord-

ingly allowed. The Respondents are directed to issue 

a final appointment order to the applicant. No order 

as to costs. 

- cL 	
tREDY (T.CI-IAF'DRAS 

Member (J) 
TTORTHI 
Member (A) 	

F 

Dated: 7th April, 1994. 
Dictated in Open Court. 	 efrk 
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Deputy Regi8trar (Judl.) 

Copy to:- 

1  -1  01 Secretary, Ministry of Communications, Union of India, 
New Delhi-i. 

2.' Senior Superintendent of Post Offices, Chittor On. 
Chitoor-ODi . 

Sub Divisional Inspector(Postal) Chitoor South Cub Divisio 
Chitoor-ODi . 

One copy to Sri. T.Jayant, advocate, CAT, HycL 

5e One copy to Sri.- N.RoDevaraj, Sr. CG5C, CAT, Hyfl 

One copy to Library, CAT, Ilydi 

One spare copy. 
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Diposed of with directiods 

Dimisset5. 

ñi4issed as withdrawn.. 

skisseä for Default. 

Re je\cte d/Ordered. 

_—NCorder as to costs. 
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IN THL CErIRJ.L ADMINISTR;TIVE TRIBUN]41 
HYDE MBD BENCH AT HYDERA]JAD 

THE HON'LLLB MR. 	TICE V.NEELJWRI BAD 
VIdE CHAIBNA) 

AN 

THE HQN'BLE MR.AJ3,CQRTJ-g 2 MEMBER(j) 

AND 

THE NON' BLE MR.TcCH JDPA5EK}R REDDY 
MEILBER(JIJDL) 

AJD 

THE NON' BLE .MR.RLRANGARAJAN : M(ADVN) 

Dateds 

0 RDE-P/Ju W KENT 

.Q-;A.No. 

Admitted and Interim. Directions 
Isued. 
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